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Valuation of Attached Property 
 

1945.  SHRIMATI DARSHANA VIKRAM JARDOSH:   

Will the Minister of FINANCE be pleased to state:

(a)  whether the Government is aware that the attached properties with banks are 
being sold at very low rate due to prevalent malpractices and corruption;  

(b) if so, the details thereof;

(c) whether the Government has taken steps to appoint officials for reliable and 
responsible property valuation to assess the value of property while granting loans and 
during disposing off attached properties; and  

(d) if so, the details thereof and if not, the reasons therefor? 
 

ANSWER
The Minister of State in the Ministry of Finance

(SHRI SHIV PRATAP SHUKLA)

(a) to (d):  Banks are selling attached bank properties by way of enforcement of securities 
under the provisions of the Securitisation and Reconstruction of Financial Assets and 
Enforcement of Security Interest (SARFAESI) Act. Services of empanelled SARFAESI 
valuer and valuer registered under the provisions of the Wealth Tax Act are utilised for 
taking valuation report and to fix the reserve price. Banks have apprised that properties 
are auctioned through e-auctions and are sold above the reserve price. 
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